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ClLVI L. APPEAL NO. 8079 OF 2001

Thi-s appeal has been fil ed agai nst an order passed by the H gh Court
of Madhya Pradesh, Indore Bench in civil revision case when admittedly
the suit was pending. It has been brought to our notice by the |earned
counsel for the appellant that the suit itself has now been di sposed of. In
this view of the matter, this appeal has now becone infructuous and is
di sposed of as such. There will be no order as to costs.

The interimorder, if any, shall stand vacated.




